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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR

T.A.N0.9/2000 . . ‘Date of order: réfsjzﬁwz__

'Raimesh Chandra, S/o Sh.Ram Dhan, R/o Atru, Distt.

Baran, RajaSthan;

.y _. _ - T 1-‘~ .:.Abplibant.
_ . ve. ; R
1. The P;incipal; Navodaya Vidyalaya, Atruy DiSt.Baraﬁ.
2. i Deputy Dif;ctar/ ﬁavodéyajViéyélaya.Samiti,_Jé}purL:
3. "pirect6r, Navodaya Vidyalaya ngitiL NewIDelni./
é. :.Disgrict;Collector, Dist%.ﬁa:an,flh
..5@ . Chief.Seéretary,_éqvt.'of‘India}-Néw.Déihi.'

...Respondents.

a“

Mr.Hemant\Gubta - Counsel for applicant

Mr.V.S.Gurjar . : Counsel for respondents.

CORAM:

~

"Hon'ble Mr.S.K.Agatwal/ Judicial Member.

'PER HON'BLE MR S.K.AGARWAL, JUDICIAL MEMBER.

Applicant in this case has filed a civil suit béefore

¢

" -the cCivil 'Judge ' (JD) & Judicial Magistrate, - Atru, for -
declaration hnd‘permanent,injuﬁCtionJon-20.9.95 which has

. _ ' A _ , o . i
‘.been transferred to -this T_ribunal and registered as  T.A

No.9/2000..

2. In brief, facts of- the case’ as stated by the

- applicant ' are  that Principal, - Navodaya VidyalayaT Atrd,

_appointéd~zthe applicant on 22.7.91 as Mesé;helper on a

consolidated payment of Rs.400/- per month;-This payment was

increased to .Rs.900/- per month w.e.f. -20.2.95. ‘The

' applicant worked upto 20.3.95 thereafter the Principal

terminated the services of ‘the applicant with a view to -

adjust his nearer and deérér.,lt is also stated that junior

- to the applicant S/Sh.Ram Charan and Manohar Sharma were
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' 'Suit was filed. - - N ' -

1

made péermanent. The applicant-served notice under Sac.18 of .

‘the CPC to the.respondents=but no response{ hence the Civil .

3. T, Writtenf statement"was flled by the‘-respondents'.
department. It is stated that the appllcant was engaged as
dally wager and " no order of ap901ntment was given to hlm. It
is stafed that the appllcant hlmself left the work in v1ew_
of the avallablllty of better wages elsewhere.,It is also

stated that S/Sh Ram Charan and Manohar Sharma were made.

.permanent after. they undergone the regular process of

\ . L

selectlon.,Hence, the applicant has no oase, ) o S

PN

4. ' LAdditional . reply has also been filed .by the-

i
~

‘respondents = after . this case was -transferred. to this

Tribunal. it is stated that - no order'-offlappointmeht~ was

issued in‘favour.of_the'appli@ant-and hetnever“undergoné any

. ' % - - . . - - /'
prBCeSS'of selection for thisrpost. It is also stated that

the appllcant left the Job suo mottu w1thout any 1nformat10n
to the Pr1nc1pal Navodaya Vldyalaya, Atru and the appllcanti
cannot cla1m any declarat1on unless he has undergone the:
regular processaof-select1on, accordlnguto rules. Thus, the
appiiéantfhas noiCase.' SN 'f‘».--‘ -

5; - Heard the learned counsel for the partles and .also.

_ perused the’ whole record. T

6. (hr'a perusal of-the'avermentswof’the_parties, 1

appears‘that the_applicant waslengaged on daily wage;basis
initially on Rs;400/;~(fixed} per month-and later on this’
amount was 1ncreased to Rs 900/~ per month W.e. f. 20.2. 95

It also appears that the appllcant left the work at h1s own__

accord on 21'3 95 It is also clear that the c1v1l sult{

filed by the appl1cant before the Court of C1v1l Judge (JD)
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& 'Judicial Maglstrate, Atru, was = transferred ' to = this

. Tribunal and registered as TfA.No.Q/ZdOO. It also. appears

that regular 'process of selection was® conducted for
appointment'on the'post of Mess—helper and S/Sh Ram Charan
and Manohar Sharma part1c1pated in the process of selectlon

and they were selected apd maée.permenent but the applicant

- did not avail that opportunity. The applicanriwas neéither

_glven any app01ntment order nor his serv1ces were termlnated

by any. order but he suo mottu left the work for the reasons
best known_to him. Thrsicontentlon of the respondents have
not - been controverted' by the appiicant\ hy ‘fi}ing« en&
rejoinder. . Therefore, ~in  my ‘oonSidered ooinion, the
applicant has no case for 1nterference by . thls Tribunal and

this O.A_devoid‘of anyAmeri;"is_liable_toube dismissed,‘

7. I,vtherefore,'dismiss this O0.A having no merits with

no order as to costs.

f“(S.K.Agarwal)

© Memer (J).
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